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ACT No. XXIX OF 1 925. 

i' (Received the assent of the Gover~tor Geaeral o n  the 23rd 
September, 1925.) 

I 

k An Act further to  amend the Indian Penal Code. 
HEREAS it is expedient further to amend the Indian 

XLV of 1860. W Penal Code; I t  is hereby enacted as follows :- 

1. This Act may be called the Indian Penal Code (Amend- ,,o,title. 

ment) Act, 1925. 

'XLV of 1860. 21. I n  section 375 of the Indian Penal Bode (hereinafter Amendmentof . 
sectlon 375 referred to as the said Code), in clsuse Fifthly fo r  the word AC~XLV,,'~ 

" twelve " the word " fourteen " shall be substituted, and in 1860. 

the Exception for the word " twelve " the word " thirteen " 
shall be substituted. 

8. To section 376 of the said Code the following shall be Amendmentof 
section 876 

I 

added, namely : - A C ~  XLV di 
1860. 

" unless the woman raped is his own wife and is not under 
twelve years of age, in which case he shall be pun- 
ished with imprisonment of either description for 
a term which may extend to two years, or with fine, 
or with both." 

4. Notwithstanding anything contained in section 2 sexual sexual hter- 
1 

course not rape 
intercourse by a man with his own wife is not rape although in certain 

\ 
circumstances. 

the wife has not attained the age of thirteen years, if he was 
1 

married to her before the date on which this Act comes into 
operation and she had attained the age of twelve y e ~ r s  on that 
date. 

11896. 5. In Schedule I1 to the Code of Criminal Procedure, 1898, ~ m e o d m g n t o f  
schedule I1 

for the entries against section 376 the following entries shall be A ct v of 18~8; 

bubstjtuted, namely : - 
" Of Rape. 
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" Of Rape. 


